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NG
15 N
| | Agri 715000 [—
Location(s) i ﬁ\ . . H )
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Dare of purchase in case of self 3 _
| nequired propety L o w1 MY M;Lk
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urchasejat the time of : 4 . \
_E_ Ja hhl._. AR R Ml Ny L nh L
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| construction etc, N ML Ni L Nil. ML
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| 4 vred propeny i AR L S S | S oL O S o SRR N\ i A
st ol property (in case of
i [ 1 rehase) al the fime of . 2 ; | : | i
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{Giw:e details of highest School / University education with full form of the centificate/ diploma/ degres course)
(MName of the School /College/ University and the vear in which the course was completed. )

(%) ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:
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L | {a) Candidate 4rrpA 2€30M — i _¢ NVEL it
| Spouse: Py L R R
[{e)Pependents  ppp . ML Mr L
L _ Detaily of Asscts and Liabilities in rupees _ I
E Description [ Self _ | Spouse | Dependent-l| Dependent-ll | Dependent |11 |
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VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are e and correct to |
Fest of my  knowledge and belicf, no pan of it is false and nothing material has been concealed there from. 1 further
leclare that :

{#] there is no cade of conviction or pending case against me other than those mentioned in items 3 and 4 above;

(3h Loy spouse, or my-dependents do not have any asset or liability, other than those memtioned in iwems 5 and 6
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